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GOVERNMENT OF INDIA.

LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF THE COUNCIL OF THT GOVEINOR GINERAL OF INDIA,
ASSEMBLED FOR THE PUFFTOLT OF IMMAKING LAWS AND REGUEA-
TIONS UNDER TET P«OVIEIONS O TIII! INT'IAN COUNCILS
ACTS, 1861 TO 1909 (24 & 35 VICT., o. 87, 65 & A6
VICT. ¢ 14, AND 0 EDW. VII, c. 4).

The Council met at Vieerezal Ladgs, Simla, on Monday, the 18th Septembor
1911,

Presext:

His Exoellency Barox Haunince or PrNsnursy, r.0., 6G.0.5., G C.3 G, G.C.V.0.,
G.M.S8.I., GALI E, Vieeroy and QGovernor Gonernl of Iudia, presiding,

and 39 Members, of whom 82 were Additional Memboers.
OATH OF OFFICL.

The Hon'’ble Mr. C. H. Armstrong, Additional Member, before taking
his scat, made the prescribed oath of allegianc: to the Crown,

FEES IN COLLEGLS AND SCIOOLS.

The Hon’ble Mr. Jeikins lail on the table statements* containing the
further information promised in the answer given by him on (ke 27th IMarch
1911, to the Hon’ble Pandit Madan Mohan Malaviya’s question rogarding feos
levied in colleges and schools in British India.

QUESTIONS AND ANSWERS.
The Hon'ble Mr. Armstrong asked :—

“Will Government be pleaseld—

(1) to issue a statement showing tho amount of the cash balances in the
Home Treasury at the end of ench meonth during the past ten
years;

(2) to state whether much larger cash lalances are now bheld in the
Home ‘Treasury than formerly and, il so, fo state the reason for
this, and also as to whether it is the intontion of Government to
still further increase the cash balances of the Homo Treasury ;

® Vide Appendix A,




728 QUESTIONS AND ANSI'ERS.
(2. Armstrong ; Sir @. Fleelwood Wilson.) [18rn Sepremner 1911,]

(8) to state in what form the oash balances in the ome 'Lreasury aro
lent out at interest, and givo the amount, on the most recent date
for which the information is nvailuble, lent out against the deposit
of securities, and the amount lent out without the deposit of
sccuritics;

(1) to state whether: Government will lend to the moncy markets in
Indin against the deposit of scourities:of approved character
when their Treasury Balances are high;

(5) to slate whether it is the intention of Government to furtler reduce
the permanent silver section of tho Gold Standard Reserve, and,
if so, to state whether it is the intention to discontinue the silver
branch of the Reserve when the rupecs now held in it are
absorbed into the circulation ?

(6) 1f Government should not bo in posscssion of all the information
asked for in the above questions at present, will they furnish
such informalion at a future date?

The Hon'ble 8ir G. Fleetwood Wilson replied :—

“My Lord, the last! pnmgmph ol the JTon’ble Member's question lapses,
innsmuch as I am prcpared to give him tho information he is asking for.

** The answers te his qpeat:ous are i—

“1. The statement degired by the Hon’ble Member is laid on’ the table.*
It excludes sums held in cgsh on behalf of the Gold Standard Reserve.

“ 2. (a) The cash bn.ln}nces are much larger than they usually wers up to a
few years ago. 0

() The balanoes haye been swollen in rccent years by the following causes
operating at different timed singly oi in combination :—

(¢) the raising of loans 'beford the closing of a financial year to finance
the railway grograminb of the following year ;
(i) the inclusion of bums romitted in 1910-11 from our large opium-
rece:pts for the dischakge of debt;
(ii¢) heavy s:]es of Cbuténl Bills and Tolographic ‘Pransfers in excess of
the reqmrements of t.l;e Home Treasury.

“'The Ton'ble gentlemnn, is also no doubt awaroe that the cash balances now
carry sums (not shown however in the statement which I have placed on the
t,uhle) of approximately £1} millions on account of the Gold Standard Reserve,
in pursuance of the pollcy of keeping 4 portion of that Reserve uninvested.

“ (¢) Thero is n6 such intontion, subject jalways to the usual consideration
that Bills in exéess of the Scoretary of State’s requirements may have to be
sold to meet; tho leﬂltlmata demands of trade,

“3. The form tnLen by loans from the Homo Treasury balances is two-
{old—
(a) to upproved horrowers on the security of Indian railway dcbentures
and British Tunds; and
(B) on dcp031i: with approvcd DBanks.
“Tha a.mm}nts s0 lent on'the 31st of Iast month were—
(a) £9,850,000;.and
. (0. £7,200.000- PR
.. 4, The Govcmment of: Iur.lm,. as tho Hon'ble Member is aware, leave
considerable sunis, out of their Indian cash balances, on deposif with the
Presidenoy.Banks. ; They do 3101: consider it advisable to make a practice 6f
lending to the’ monay marko'ta n% Iddla in any other manner or to any larger
‘bxtent. : :
Y 38 (31 not our ml.enhon. nt prescnt to make any further reduction the
silver branch of the Gold". Standarll TReserve; and it is not our intention' to
discontinue the silver branch.”: N

. _® Fide Appendix B,
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[18ru Brrreynser 10117 [Mr. Hadge; Sir G. Fleetword Wilson ; Rao
Bahadur . N, Mudhollzar ; My, Butler.)

The Hon'ble Iir. Madge asked :—

“With reference to the United Provinees Government sinlement in the
Provincial Legislative Council on the 12th August, regavding fransfers of ollicers
holding appointments to he nbolished in the Opium Department to other suit-
able posts, will the Governisent of India be pleas «d to state whether, in sanution-
ing tran<fers that may be recomuended, caro will be taken to sce that (a) such
transfers entail no peeuniary loss, and (8) that no breaks are made in pension-
able service, which may destroy claims based on past sorvices 7

“ Does tho Govornment intend stopping frosh appointments in any depart-
ment {o which discharged Opium oflicers way he transforred, until all such men
of tho latter as can bo retained are provided for?"

The Hon'ble Sir G. Fleetwood Wilson replied : —

“ The transfer of offfecrs from the Opium Department to other Departments
‘will be largely a matter for settlement by the Local Government.  But tho
Government of India is doinyg and will do all that lies in their power to prevent
avoidable hardship in the process.”

The Hon'ble Rao Bahadur R. N. Mudholkar aslked :(—

“ Will Governmont he pleased to state what clfeet has heen givon in tho
different Provinces to the recommendations of the Hducational Conferenceo
which sat at Allahabad in IFebraary last andee the Presidestship of tho
Hon'ble My, Butler P

The Hon'ble Mr, Butler replied :—

“ The recommendations of the Educational Conferenee which sat at Allah-
abad in I'ebruary last are engaging the attention of tho CGovernmont of India
and bave formed the subject of references to Local Govornments and Adminis-

trations.”

The Hon'ble Rao Bahadur R. N. Mudholkar asked :—

“ Will Governmant ho pleased to state the revonue realized and tho
expenditure incurred in Berar under the soveral main budget heads during the
years 1904 to 1910 7"

The Hon'ble Sir G. Fleetwood Wilson replied :— _
a ‘* The information is heing collected and will bo laid on the table whon
ready.”
The Hon'ble Rao Bahadur K. N. Mudholkar asked :—
“Do @Qovernment intend to considor whether there should mnot be a
proporly qualified Inspector of 'leclinical Eduecation under the Xducation
Department of the Government of India ¢’

The Hon’ble Mr. Butler replied :—

* Some Local Governments already have qualified inspecting or advising
officers. 1t would be contrary to the general policy of the Government to
have a central inspecting officer for India, but it is hoped to secure the results
desired by the Hon'ble Member by conferences of local oflicers.””

The Hon'ble Rao Bahadur R. N. Mudholkar asked:—

““Will Government Lo pleased to state whether there is uniformity of
ractice in the different Proviuces in regard to the qualifications of persons
entrusted with the management and chargo of boilcrs ? If not, do Government
intend to take nction with a view to requiring for all parts of tho country
that steam.boilers and all prime-movers, whether driven by steam, clectricity,
‘or other mechanical pover, shall, whilo under work, be under tho super-
vision and charge of qualified engineers 7" )
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';'1‘30 QUESTIONS AND ANSIFERS.

[Arr. Clark; Natoab Saiyid Muhammad Sakib  [18rit SEPTEMBER 1911.]
Bahadur ; Mr. Jenkins ; the Raja of
Dighapatia ; Sir T. R, Wynne,)

The Hon'ble Mr. Clark replied :—

“ The Boiler Acls in forco in tho different Provinees prohibit the use of a
boiler or prime-mover unless it is in charge of a qualified engincer, and poual.
tics nro impnsed for the non-ohservaneo of this provision. Rules for the exami-
nation of, and the grant of certificates of compotoney to, persons intending to
take charge of boilers are framed by Local Governments, with whom the admi-
nistration of the Boiler Acts rests,  T'hese rules are not exactly tho sume in all
the Provinces, and the Government of India do not consider absolute uniformity
in the matter to be essential.”

The Hon'ble Nawab Saiyid Muhammad Sahib Bahadur asked:—

“With reforence to the recommendation of tho Royal Decentralization
Commiission proposing an Aot of gencral delegation of authority and powers,
will the Government bo pleased to state—-

(@) whether the Looal Governmenis were consulted in regard {o the
proposed measure subsequent {o the report of the Qomunission ;

() whether the opinion of the majority of the Local Governments was
in favour of tho measure; and

(¢) whether the Government will publish the conneoted papers for gen-
eral information P*

The Hon'bls Mr, Jenkins replied :—
“The answer to part («) of the vau.mstiu;m is in the negative. No reply is
aocordingly reguired to part (3). ith regard to part (o), the Hon’ble Mem-

ber is informed that it is proposed to introduce a Bill on the subject during the
- ourrent sossion of the Council.”.

The Hon’ble Nawab Saiyid Muhammad Sahib Bahadur asked :—

“(a) Tsit afact that fthe Govornment of India have under consideration
a proposal fur the speocial training of members of the Indian Civil Service for
judicial work ?. . . o

*(3) If so, will the Government be ploased to publish the proposal and to
give the pupllo an opportunity of expressing an opinion on the same ? "’

The Hon’ble Mr. Jenkins replied :—
“The answer to the first part of the question is in tho afirmative.

““ At the present stago of the discussion no announcement can he made as
to whether the proposal will be published.”

The Hon'ble the Raja of Dighapatia asked :—

“Would the Government be pleased to state if the ‘railway line betweeon
Godagari-RnjshahyeiNattore has been sanctioned by tho Right Hon'ble the
Secretary of Stdte for India P

* If so, when ia it going to be taken up?”’
i i
The Hon'ble 8ir T. R. Wynne replied :—

. ‘“The _S'cor] tary of State l:uié not sanctioned the construction of a railway
between G:odsieen_ri 'and Nattore, and at the present timo therc is no proposal
before Govgrnpi;qpt for'the ?‘dnnﬁ_truc_tion'of this line.”

The Hon’ble-tlis Raja of Dighapatia asked :— |
'« Would thé, Government:ibe -ploased to stato what progress las been
made in the construction works of the Lower Ganges Bridgo atBara and when
the bridge is likely to be completed 7.
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[18rm SErrEMDER 1011.] [Sir 2. R, Wynne ; the Raja of Dighajatia ;
My, Jenkins.]

The Hon'blo Sir X R. Wynne replied :—

“ Satisfactory progress has been made in the construction of the Lower
Ganges DBridge. A large proportion of the construction plant has heen receiv -
ed and the manufneture of the conereto blocks, of which the wells will be builg,
has been in haud for some time, <

“The sinking of the abutment eaissons lias beam bognn and  arrangements
ave in progress for commencing work on the piers,

“ WWith regard to the fraining works, the {wa unide bunds have beon praoti-
cally completed.

“ 1t is expected that the Bridge will he completed in the year 19147
The Hon'ble the Raja of Dighapatia asked :—

“Would the Government e pleased to state if it is jn contemplation fo
oxtend the broad gauge line of the Fastern Bengal Stato Railway up to
Biliguri from Sura ¥

*“If so, when will th: work commence '

The Hou'ble 8ir T. R. Wynne raplied :—
“ Proposals are under consideration for converting the inetre.gauge line
from Sara to Parbatipur to the hroad gauge.

“Tho carrying out of {his work depeuds on the nceeswry funds being
available.”

The Hon’ble the Raja of Dighapatia asked :--

“ Would the Govornment he ploased to state if it is inferded to eoxtond
the railway line up to the Chumbi Valley #"

The Hon'ble 8ir T. B Wynne replied :—

~ * A concession has heen given, under Branch line terms, for the ?x{unsinn
of the Darjeeling-Himalavan I'ailway te Lebonx and for the constiuetion of g
line from Siliguri to Tecs'a Bridge.

*“ No proposals arc under consideration for the cxzlension of tirese lines
beyond these places.”

The Hon’ble the. Raja of Dighapatia asked : —

“\Would the Government bo pleased to state what steps have been tnken
to give cffect 1o tho suggestions of Rai Sahib Pandit Matadin Sukul, Excceuntive
Engineer, Rajshahye, in tho matter of the safely of the iutor and third olass
female passengers ? ™

The Hon'ble Sir T. R. Wynne replied:—

“TIn answer to his guestion the Hon'ble Member is invited fo refer to thp
reply given by the President, Iailway Board, to o question denling with rol-
beries in trains asked Ly the Hon'ble Mr. Bhupendranath Dasu on the ot
August 1810. 7The Indian ollicial referred to in that reply is Rai Sahib Pandit
Matadin 8ukul.” .

The Hcn'ble the Raja of Dighapatia asked :—

“ Would the Governmcent be pleased to state if there is any proposal- of
a High Court being established at Dacea ?
The Hon'ble Mr. Jenkins replied :—

“ No proposal to establish n 1Iigh Court at Dacen has been received by the
Governmént of India.”
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e QUESTIONS AND ANSHW RS,

[3lr. Sackehidananda Sinha ; Sir [1611r Srereumer 1911.]
I. L, IFyane.]

The Hon'ble Mr. Sachchidananda Sinha asked :—

“Will tho Government be pleasad to siate—

(«) How many of the 546 coaching vebicles added to tho rdlling stock
of tho railways in 1910, and how many of the 1,427 coaching
vehicles under supply, are meant for third-cluss passengers P

(2) Are the Governioent aware that the available supply of third-class
vehicles is inadequats and that third-class passengers arc carried
in goods wagons on oceasions of fairs and festivals ¥

(c) Is it not n fact that out of a total increase of 146-10 lakhs of rupces
in the passenger carnings last ycar, 126-21 Iakhs were derived
from third-olass traflio P

(d) If so, do the Government intend torarrange that an adequate increase
be made in the namber of third-class vehicles ?

(¢) Have tho Government under consideration a proposal of the Govern-
ment of the United Provinces that when third-class passengers
are carriod in goods wagons, they should be charged fure at a
lower rate {han that of third-class ?

(f) I1fso, will tIm}GE)Vcrnmcnt bo' ploased to stale what decision, il any,
has been arriyed at, and, if not, when it may be cxpected.”

The Hon'ble Bir T: R. JTWFynna replied : —

“The snswer to quostion (a) is that of the 646 coaching vehicles added to
the rolling stock of mﬂwa’yé in 1010, thore were 210 bogie carringes for 3rd
class traffic. The numbor of bogioe 3rd class carriages now under supply is 622,
1t must be appreciated that coaching stock, besides 1st and 2ud class vehicles;
includes brake vans, luggage vans, mhil carriages, horse boxes, oil vaus, carriage
trucks and intermediate class vehicles.

. : ! .

“WWith regard to the, nE}xt question, the Governnent of India are not prepar-
ed to admit that the supply of third class carriages is inadequate to the ordinary
demands of trafic. Lo

“ In cases where many thousands of pilgrims have to be carried within a
very short time; xecourss is hag to the usc of specially selected_gonds wagons,
so as not to disappoint those anxious to make the pilgrimage. It must bho re-
membered that it ‘would cost aivery large sum to provide 3rd class carriage
accommodation to méct the demands’ for transport made on railways during
large melas and- that when the! melog. were over this stock would lie idle.
Moreover, in order to recoup themselves for this expenditure on account of
which but little return would bo received, the railway companies might very
probably have to raise their 8rd class fares. |

_ “In answer to question (¢), it is a fact that of the total increase - of 14610,
lakhs of rupecs in the passenger carnings last year, 126'21 lakbs were derived
from 8rd class traffic.’ This fact, coupled as it is with the yearly steady increase
in 8rd olnss passenger recelpts, is very striking cvidence of the satisfactory
arrangements that railways make for.the carringe of third class. passengers ;.
since, if tha conditions of third-class  travelling were not satisfactory to the
third-class passenger, tho carnings from this olass of traffic would not show so
remarkable an increase. _— .

“Inlight of these remarks, Government do not admit that the steady increaso
in up-to-date 3rd class. earringes; which is being .mado- yearly is inadequate
and see 1o reason for pressing the railway companies on this point. At tho
same time caro is being taken that the yearly supply of new 3rd class stock
should not fall below what is considered necessary. L

“The proposal to charge alower faro to passengers travelling in goods
wagons has not been adopted for two reasons.
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[18Tu SerTEMBER 1911.] [Sir IR TWyune ; HMr. Saciehidananide
Sinha ; dr. Carlyle; My. Butler,)

“Tho first is that with the small earrying  eapacity fisad forn epecially
sclected wagon when used for passenger traflie, there are very strong reasons for
believing that 8rd class passengers like wagons for travelling, inasmyeh as
there is plenty of reom to stow away the things they earvy with them an thoy
have moro room to lie down and sleep in, than in srd class carriages.

“ Sceondly, pilgrim trains often consist of hoth carringes and wagons, and it
would he impassible to sert the passengers oat acoonling fo the tickets they
held. It would frequently Lappen that in tho rush that ensues al. a station
when a train arrives, tho #rid class {icket-holder would find himself in o wagon
and tho wagon ticket-holder in a “rd class carvinge. Dilliculties in the latter
case would then arise with tho ticket collectors.”

The Hon'ble Mr. Sachchidananda Sinha asked :—

“(a) Arcthe Government aware that there is dissatisfaction amongst
officers of the uppersubordinate establishment ol the 'iblic Works Departent
in regerd to their pay, allownnce, dusignation and status ?

“{b) Iave the Governrent received any representation from them on the
subject ?

“(c) If =0, what action. if any, has cither hocn taken by the Government
or is proposad to bo taken ¢

The Hon'ble Mr. Carlyla veplied :—
“ (a) Yes. g
(D) Yes.
* (¢) Thé maiter is nnder consideration.”

The Hon'ble Mr. Bachchidananda Sinha asked :—

“ (a) Isita fact that in tho rules lately published in r.;lga.rtl to appoint-
ments in the Indian Forest ¥erviee, it is laid down that candidates applying for
appoiniment as probationcrs must bo ‘natural-hora British subjects’ ?

“(0) Is the ahore cxpression precisely tho rame as ¢ the natural-bérn sub-
jects of His Majesty’?

**(e) If not, will the Goverament bo pleased to stato whether tha expres-
sion ‘natural-born British subjects ' includes or exclwdes the Indian subjcets
of the King-Emperor ?

" (d) If the latter, do tl.oc Government intend {5 so amend tho rules ns to
make Indinns' also eligihlo for all appointments in this department, equally
with other subjects of the Crown

The Hon’ble Mr. Carlyle replied :— .

“/I'he reply to elauses (¢) and (8) is in the affirmative and the exprossion
‘ natural-born British subjects * includes Indian subjects of the King-Emperor.’’

The Hon'ble Mr. Sachchidananda Sinha asked :—

* 1las the attention of Government hecn drawn to tho following obser-
vations in the .Annual Report of the Dircctor General of Archwmology for
1908-09, recently published :—

“ 1t is timo to ask whether it would not be the better course for the Imperfal Government
to assume entiro respounsibility fur Areh.oological workas,

“(b) Do Government propose fo take nny action in the mattor on the
lines suggested by the Director General ?

“(c) If not, will Government ho pleased to statc the rcason for the
rejection of the proposal.”

The Hon’ble Mr. Butler replied :— .

““ The ottention of Government has beon called fo the passage quoted, The
Government of India do not propose to take action on the lines indicated. Mo
do g0 wouald bo contrary to the policy of decentralization which the Qovorn-
ment of India are pursuing.”
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734 QUESTIONS AND ANSIFIERS; CIIRISTIAN M ARRIAGE ;
COURT-FEES; FORIES T8 ; ; BENGAL, AGL A AND
AS84Am CIVIL COURTS.

[Mr. Sachehidananda Sinha; the Com- [1€To Brrremner 1911,]
mander-in-Chief ; Mr. Buller; Afr
Jenkins ; Mr, Maclagan,)

The Hon'bls Mr. Sachchidananda Sinha asked :—

“(a) Aro the Government aware that tho relations bebween tho owners
of bungalows and the military officers occupying them, in the ' Dinaporo Can-
tfonment, are s{rained at present P

“ (J) Ias the attention of the Government been drawn to o petition on
the subject, addrccsetl to the Officer Commanding {he Station, by the owners of
somo houses in the cantonment, and pubhshcd in the Beharec of the 8th
September, 10117
. ““(¢) Aro the Government awaroe that the present state of affairs has produced
great dissatisfaction amongst ownors of house-property in that eantonment, ?

“(d) Do Government intend to issuc such instructions in the matter ns
will bring about better relations between tho ofiicers and the house-owners?
His Excellency the Commander-in-Chief replied :—

 (a) The question implies that strained relations exist hetween house-
owners arnd ilitary oflicers occupying houses generally in the
cﬂnionment ;
The Government of Indin are not aware that this is tho case.

}
o (b) The Government of India have beard that a petition has heen received
by the military authorities, Enquiries are in progress.

“ (¢) The answer is in the negative. ,

“(d) On the information before thom the Qovernment of India do not sce
the necessity for takinp action in the matter.”

INDIAN GHBISI‘IAN MARRIAGE (AMENDMENT) BILL

The Hon'ble MR. Tﬂmmm moved that the Bill further to amend the '
Indian Christinn'Ma: 'rlago Act, 1872, be taken into consideration.

The motion was put and agreed to.
- “The Hon'ble Mr. ByrLER moved that the Bill be passed.
* The motion was put and agreed to,

COURT-FEES (AMLNDMENT) BILL.
The Hon’ble Mr., JexkiNs moved that the Bill further to amend the
Court-fees Act, 1870, be taken into consideration.
The motion was put and agreed to.
' The Hon’ble M. Jexxvs.moved that the Bill bo passed.
" The motion was put and ao-rwd to.

I‘WDIAN I'OREST (\.\IL\I DMENT) BILL

" The 'IIon"h]a Mn.: 'MAPLAGAN -moved that the Bill further {o amend the '
Indmn Forest Act, 1878, be taken into consideration.

The motion was put and agreed to.

The Hon’ble Mr ‘MAoLAGAN moved that the Bill be passod.

.. The motmn vms put and agrecd to.

BENGAL AG RA AND ASSAM' CIVIT, COURTS (AMENDMENT) BILT,

" The Hon' hle, Mr JexgINg mowd that the Bill o amend the Benoal
North-'“ estern Provinees and A,ssam Civil Courts Act, 1687, be taken mto
consideration.

The ‘moticn was put and 1grecd to.
Tho Won'ble Mu. Juvkixs moved that the Bill be passed.
The motion was put and agreed to.
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AIRSIIPS; COWASILE JRNANGIR BARONELCY ;
LUNACY.

[18rn SerreMpER 1911.] [AUr. Jenking; Alr. Syed Ali Imam ; AUr.
Jenkins.)

INDIAN AIRSI(IPS BILL.

The Hon'bloMr. Jexring : My Lord, I present the Report of tho Seleot
Committee on tho Bill to control the manufacture, possessionguse, sale, import
and export of airships. There are two smgll altorations which the Select Com.
mittee proposs should be made in the Bill. These are fully explained in their
Report, and the Comuntteo has recommendel that the 1311 be passed as it is
now amcuded.”

COWASJEE JEOANGIR BARONETCY BILT.

The Hon'ble Mz, STEp ALt Inax : “ My Lord, I hee to move for leave tq
introduce a UBill for scttling an annuity of fifty thousaml rupecs payable by
the Secretary of State in Council of India in perpetnity and being of the valuy
of fifteen lIakhs of rupees and sucurities, being Promissory Notes of the Govern.
raent of India or Bonds of the Muuieipal Corporation of the City of Bombay,
the I'rustees of the Port of Bombay and the Trustees for the Improvement of
the City of Bombay, of the nominal valuo of ten lakhs of rupses and producing
a further aguual income of about forty thousand vapees, and two Mansion-
houses and hereditaments called respectively ‘ Readymoney Ilouss’ and ‘ Forg
Mansion’ in the Island of Bombay, tho property of Sir Cowasjeo Jehangir,
Baronet, so as to accompany and support tlio title and dignity of a Baronet
Iately conferred ou him by Iis late Mnajesty King Ldwand VII, to hold to him
and heirs male of his body lawfully begotten and to b2 begotten, and for other
purposes connected therewith.

“Thn object of the Bill has hoen put forward in the portion that I have
read, but I may be allowed to say just one word as to tho neoessity which hag
occasioned my introducing this Bill before the Council. ‘Tho ordinary law of
perpetuity would not ]‘Jermit the settlement of tho Ikind that is intended to be
made through this Bill, and thercfore an Act of Legislature is o necessity in the
case. Thero is precedent for this, inasmuoh ns two other distingunished country.
men of mine who received similar honours at the hands of the Bovereign, also
camo to this Council and obtained the same relicf which Sir Cowasjeo Jehaugir
in the present instance claims. I could not possibly close my observationg
when T move for the introduction of this Bill without paying ta Sir Cowasjeo
Jehangir the tribute to which he is entitled as o distinguished Indian. e is
one of the great caplains of industry in the well knowu City of Bombay and
has beon a successful leader of cominercinl enterprise.  ITis own eontributions
to public charities and his large-hearted public spirit have all drawn, not only
the respect of his countrymen, but have atso clicited from his Sovervign the
great distinction to which he has been called. I have only ono word to aﬁtl. and
that is that this Bill has been framed on the lines'of Act VI of 1893, and has
beon settled in concert with Sir Cowasjee Jebangir's legal advisers and the

Government of Bombay."

The motion was put and agreod to.

The Hon'ble Mr. S8YEp ALt IMaym moved that tho Bill, together with the
Statement of Objects and Reasons reluting thereto, be published in Eoglish in
the Gazette of India and in the Bombay Government Gazetto.

The motion was put and agreed to.

INDIAN LUNACY BILL.

The Hon'ble Mu. JExINS : * My Lord, I move for leave to introduco o
Bill to consolidato and amend the law rolating to Lunacy. The present law on
the subject of lunacy is compriscd in six special cuacticents dealing with luna.
tics and lunatic asylums and in oertain provisions of the Code of Crimina)
Procedure and in one section of the Prisoners Act of1000. The three carliesg
of these enactments were passed in 1858 at a time when, I need hardly remind
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Ton’ble Members, the ITigh Courts had not reccived their chartors nnd tho
Indian Councils Act of 1861 had not been passed.  OurJaw on the subject is
thereforo not only confused and widespread over soveral enactments, but is
also completely out of date. e proposo to consolidate these enactmonts and
to introduce certain amendments, and especislly to bring the law in
certain important particulars into line with the modern Buglish Aet. No
question of principlo is involved, and the Bill is, I think, one which is
more fit for careful examination with regard to all details in  Select
Committee than for goneral discussion in Council. The preparation of tho
Bill has been a work of muceh painstaking labour, and I think the result
is very creditable to the officers of the Legislative Department who have been
responsible for it.  Great pains have been taken to enable those who lhave
taken an interest in the subject—and T am afraid it is not an invitinz one—to see
exactly what is proposed to be done,  The first annexure to the Bill shows how
the enactmonts which we .Froposu to repenl have been dealt with, whether they
have been disearded or whether they have been retained, and, in the latter
case, with what modifications. Next comes a statement which shows very
clearly tho alterations which. will be ellected in the existing law. Then comes,
the Stutement of Objects and Reasons, which wo have endeavoured 1o make as
full and clear as possible. Finally, there are the Nofes on Clauses, which
show, in respect of cach clause, exactly what the future law will be if the Bill
beecomes law, and the reasons for each alteration. I trust these materials,
which have been put togethér with very great cave, will be of servico to the
Hon'ble Mombers who may jvish to study the subject in detail. Wo propose
to publish the Bill and to cifculate it as widely as possible, and we shall not-
proceed with it further until tha opinions and suggestions which may e clicit-
cd bave been very fully considercd.” .

The motion was put and agreed to.

The Hon'ble Mz, JENKINS moved that the Bill, together with tho Statemont
of:Objects and: Rensoyis relating:thereto, bo published in the Gazettp of India in
Lnplish.and in.tho locnl offidial; Gnzattes in English and in such other languages
as the Local Governments think fit.

“The motion was.gut.anﬁ__agre_u_d to.
INDIAN POST-OFFICE (AMENDMENT) BILL.

'The Hon'ble Ma, CLAgk : " My Lord, I move for leave to. introduce a
Rill further to amend the Indjasn Post,Oflice Act of 1898. Experience has shown
that le,puwem._confqgred under this “Act on the TPost Office have Loen inadoe-
quate in regard to articles posted in contravention of the law, We propose to
takoe such futther powers, as are necessary, and at thesamo tine to amend
certain minor defects in the.law. The principal provision of tho Bill is to give
the Post, Office authorities power to open newspapers, sample and book pnckets
suspocted to contain indecent literature of any kind. Experience has shown
that these powers are - necessary. 'hero has been n very bad case recently. in
which the Post Office were entirely powerless to stop the circulation of a publi-.
cation of the kind. 'he powers which we nnw proposo to confer on them are
practically the samo as those possessed by the Post Offico in tho United King-
dom. Then theve. will be another, provision in regard to search for artioles
prohibited unier-notifications issued under the Sea Customs Act of'1873. There
13 some doubt at present wliether the law allows the Post. Oflice to- open postal

ackets in making a search. “We_ proposo to define the law, and to cinpower

- the Post Office to open newspapers, sample and. packets and book packets. On
tho other hand, there will bo no power to open lotters and parcels. The Postal
authoritios will, however, bo emposvered to hand over parcels and letters suspected
to contain prohibilod articlos to tlig Customs-authorities.  Of the other provisions
of tha Bill, ono is aimed at the prevention of friuds which have oceurred in con-
nection with value-payable articles, and another has for its ohject the preven-
tion of the transmission by post of lottery circulars and the regulation of the
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transmission of bullion and coin. Tho other provisions arc of minor 1mpor-

tance, and need not be specifically mentioned.”

The motion was put and agreed to.

Tho Hon'ble Mz. Crark moved that tho Bill, together with the Statement
of Objects and Reasous relating thereto, bo pubhsht'd in the Gazetto of India in
English and in the local officinl (iazettes in English and in such other languages
as the Local Governments think {jt.

Tho motion was put and agreed to.
The Council adjourncd to I'riday, the 220d September 1911,

J. M. MAOCPIIERSON,

Scerelary to the Government of India,

Leyistative Deporlinent.
SIMLA ;

The 218t September 1511,
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